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GOVERNMENT OF KARNATAKA

ALN/EBK/SR/35/2018-19

Office of the Deputy Commissione
Bangalore District, Bangalore
Dated : 19.5.2019 |

=

OFFICIAL MEMORANDUM

Sub : Application dated 31.1.2019 submitted by
Sri.R.Anjinappa seeking for éonversioﬁ of agricultural
land bearing Sy No: 31/*/1 measuring 0.16.0.00
Acre/Guntas situated at Kumbena Agrahara Village,
Bidarhalli Hobli Bangalorel East Taluk, Ba_néalore:
District from agri(-:ultural to hon agricultural
residential /personal purpos.e;. |

Ref : 1) Letter of the Tahsildar, Bangalor_e East Taiuk,
vide No: ALN/K/55/2018-19 dated 22.2.2019

2) Land conversion charg.es.Rs.21,780 /- Phodi charges
of Rs.55-00 fine amount of Rs.21,835/- karab charges
0 total amount of Rs.21,835/- paid by the applicant to
SBM vide Challan No: JO31460819 dated 3.5.2019.

Under Section 95(2), 95(4) and 95(7) of the Karnataka

Land Revenue Rules 1964 and as per Rules 107(1) of

Translated From
To.. | 2
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the Karnataka Land Revenue (Amendment) Act 1994,

at of Rs.54,450;- (Rupees fifty four thousand four

hundred ar}d fifty only) per acre paid by the applicant
as mentioned in the reference (2), application of the

- applicant Sri.R.Anjinappa seeking for conversion éf
agricultural land bearing Sy No: 31/%*/1 measuring
0.16.0.00 Acre/Guntas situafed at Kumbena Agrahara
Village, Bidarha]li Hobli Bangalore East Taluk,

Bangalore D1strlct from agr1cu1tural to non agricultural
residential/ ﬁersonal purpose is allowed and the ‘order
is passed on the following terms and_ conditions:-

1. The converted lan,vd should be made use for
the purpose for which is got converted by getting
permission from the Bangalore Development aufhbrity,
Board,/BMRDA /Local Plaﬁning authority. Without
gétting permission from the said authorities this order
will not give any right to the applicant over the above
said property,

2) Converted land should be made use only for
residential/personal purpose for which it is converted,

it should not be used for any other purpose without

getting permission.




3) Approval of the plan should be obtained from |

' the Bangalore Development authority, Board/BMR

W

DA/Local Planning authority and building should be

Vi

constructed as per approved plan and alienation:

Ay’

should not be done without getting approval of the
layout plan.
4. Other necessities }like Road, Road m;lrgin,.
Park, CA Sites, Vacanf space, and other spaces should
be left as per the approved layout plan for the purpose
for which it is reserved. '
S) In the interest of the general public, .it' is the
responsibility of the apl;)lieant to provide the basic
necessities like electricity, _. water supply, drainage
facility etc., should be pfovided for the sake of health'
and safety.
6) If there is Thaku phut karab land it should be
reserved fer the purpose for the purpose for whi_ch it i.s
reserved under Section 67 of. fhe Karnataka Land
~ Revenue Act 1964, If the 0 market value ‘and 0 lands
conversion}charge is collected, land conversion is ';given

for using the said land for residential /personal

purpose.




©)

7) As per the Karnataka Government Order No.
. PWD/ 7556-665 R & B6.54.5 and Central Govt.
Transport Department Order No:; P1/7(11)67 dated
1.1.1966 and the orders paésed by the Government
from time to time, 25 Mtfs from the middle of the road
as per the District Highway Rules and 40 Mtrs from the
middle of the National High way Rulés should bé left
and no building should be constructed in the said area.
The sai'd land shoulé be used for the purpose for which
it is reserved.
8) If the applicant has not declarationA under
~ Section 6(1) of the urban land limits Act 1976 the same
silould be submitted immediately and copy of the order
should be given to the concerned land limits authority. |
9) The smoke, fuel and other waste particles‘left
out from | the Industrial buﬂding constructed in the
converted land, ‘should be pfevented and care should
be taken to see that health haphazard and air pollution
will not occur. The Industrial layout so formed in the
said land should be subject to approval frorr‘i the

Karnataka Pollution control Board, and envir_onment

| Department.
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10) If any of the above c;)nditions are violated this
order stands cancelled alito'matically and ‘action will be
taken to levy the penalty under Section 96 of the
Karnataka Land Revenue Act and action will be ‘faken
to demolish the unauthorized building constructed in
the said land by collecting the charges incurred for the

said purpose as land Revenue dues.

SCHEDULE
All the piece and parcel of converted land bearing Sy
No: 31/*/1 measuring 0.16.0.00 Acre/Guntas situated
at Kumbena Agrahara Village, Bidarhalli Hobli Banga
lore East Taluk, Bangalor¢ District bearing Sy No:
31/*/1 measuring 0.16.0.00 Acres is bounded on : |
East by : Sy No 29 |
West by » Sy No 32
North by : L H 2
South by : Sy 1’\To 34

- Sd/-

Deputy Commissioner
Bangalore Urban District.

Copy sent for further needful action to :
1) Tahsildar, Bangalore East Taluk, Bangalore along

with challan and original file to enter in the concerned



@

computarised RTC about com;'ersion of this land and to
reduce the land revenue in the account of the khatedar
in respect of this land.

2) BDA(authority/Nagara palike for further ne'edful
action.

3) Assistant Commissioner, Bangalore North Sub Divisi
on, Bangalore

4) Deputy Director, Land survey and land records
Department, Bangalore Sub Division, Bangalore with
R.TC and sketch to complete land conversion phodi

work.
5) Applicant Sri R.Anjinappa 01, Kumbena Agrahara,
Bidarhalli, Bangalore East Bangalore Urban 560 067
" through Certificate of posting. |

6) Extra copies.
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GOVERNMENT OF KARNATAKA
ALN/EBK/SR/34/2018-19

Office of the Deputy Commissioner
Bangalore District, Bangalore
Dated : 3.6.2019

OFFICIAL MEMORANDUM

+ Sub : Application dated 31.1.2019 submitted by
Sri.R.Anjinappa seeking for conversion of agricultural

land bearing Sy No: 34/*/1 -measuring 1.6.0.0Q

Acre/Guntas situated at' Kumbena Agrahara Village
Bidarhalli Hobli Bangalore East Taluk, Bangalorg
District ‘from agriculturai to non agricultural residential
- personal purpose.
Ref : lj Létter of the Tahsildar, Bahgalore East Taluk,
vide No: ALN/K/54/2018-19 .dated 22.2.2019
2) Land conversion charges'Rs.62,618 /- Phodi charges
of Rs.55-00 fine amount of Rs.13,800/- karab charges
O. total amount bf Rs.76,173/- paid by the applicant to

SBM vide Challan No: JO31636210 dated 3.5.2019.

= —_ -

‘Under Section 95(2), 95(4) and 95(7) of the Karnataka

~

Land Revenue Rules 1964 and as per Rules 107(1)

Translated Fromuebiefe.:
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the Karnataka Land Revenue (Amendment) Act 1994,
~at of Rs.54,450/- (Rupeeé fifty four thousand four
hundred and fifty only) Per acre paid by the applicant
as mentioned in the reference (2), application of the
applicant Sri.R.Anjinappa seeking for conversion of
agricultural land bearing Sy No: 34 /*/1 measuring
1.6.0.00 Acre/Guntas situated at Kurﬁbena Agrahara
Village, Bidarhalli Hobli Banéalore East Taluk,
- Bangalore District from agricultural to non agricultural
residential/ personal purpose is allowed and the .':'order
is passed on the follovﬁng terms and conditions:-

1. The converted land shouid be made use for
the purpose for which is got coﬁverted by getting
permission from the Bangalorle Development authority,
Board,/BMRDA/Local Planning authority. Without

getting permission from the said authorities this -;_order

will hot give any right to the applicant over the above -

said property,

2) Converted land should be made use only for

residentiai/ personal purpose for which it is converted,

1 t
it should not be used for any other purpose withou

el ;
getting permission.
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3) Approval of the plan should be obtained from
the Bangalore Development authority, Board/BMR
DA/Local Planning authority and building should be
constructed as per approved plan and alienations
Should not be done without getting approval of the
layout plan.

4.  Other necessities like Road, Road margin,
Park, CA Sites, vacant space, and other spaces should

be left as per the approved layout plan for the purpose

for which it is reserved.

5) In the interest of the general public, it is the
responsibility of the applicant to provide the basic
necessities like electricity, water supply, drainage
facility etc., should be provided for the sake of health

and safety.

6) If there is Thaku phut karab land it should be
reserved for the purpose for the purpose for which it is
reserved under Section 67 of the Karnataka Land
Revenue Act 1964. If the 0 market value and O lands
conversion charge is collected, land coh.version is given
for using the said land for residential/personal

purpose.
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7) As per the Karnataka Government Order No.
PWD/ 7556-665 R & B6.54.5 and Central Govt.
Transport Department Order No:; P1/7(11)67 dated
1.1.1966 and the orders passed by the Government
from time to time, 25 Mtrs from the middle of the road
as per the District Highway Rules and 40 Mtrs from the
middle of the National High way Rules should be left
gnd no building should be constructed in the said area.
The said land should be used for the purpose for which
it is reserved. |
8) If the applicant has not declaration under
Section 6(1) of the urban land limits Act 1976 the same
should be subﬁlitted immediately and copy of the order
should be given to the concerned land limits authority.
9) The smoke, fuel and other waste particles left
out from the Industrial building constructed in the
converted land, should be prevented and care should
be taken to see that health haphazard and air pollution
will not occur, The Industrial layout so formed in the
éaid land should be subject to approval from the

Karnataka Pollution control Board, and environment

Department.



R

10) If any of the above conditions are violated this
order stands cancelled automatically and action will be
taken to levy the penalty under Section 96 of the
Karnataka Land Revenue Act and action will be taken
to demolish the unauthorized building constructed in
the said land by collecting the charges incurred for the

said purpose as land Revenue dues.

SCHEDULE

All the piece and parcel of converted land bearing Sy
No: 34/*/1 measuring 1.6.0.00 Acre/Guntas situated
at  Kumbena Agrahara Village, Bidarhalli Hobli
Bangalore East Taluk, Bangalore District bearing Sy .
No: 34 /*/ 1 measuring 1.6.0.00 Acres is bounded on :
East by : Sy No 28

West by : Sy No 32

North by : Sy Nos 31 and 29 |

‘South by:L.H. 2

- 8d/- :
Deputy Commissioner
Bangalore Urban District.
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Copy sent for further needful action to :

1) Tahsildar, Bangalore East Taluk, Bangalore ’;etlong
with challan and original file to enter in the concerned |
computarised RTC about conversion of this land and to
reduce the land revenue in th_e account of the khatedar
in respect of this land.

2) BDA(authority/ Nagaral balike for further needful
action.

3) Assistant Commissioner, Bangalore North Sub Divisi
g bn, Bangalore

4) Deputy Director, Land 'survey. and land records
Departmeﬁt, Bangalore Sub "Division, .Bangalore with
RTC and sketch to complete lahd conversion phodi
work.

5) Applicant Sri R.Anjin-appé. 01, Kumbena Agrajlara,

Bidarhalli, Bangalcre East Bangalore Urban 560 067

through Certificate of posting.

6) Extra copies. | ; VV&
. : C

o S.K&EUDHA

Il
-
|

T nsla-f_orl sooi
City Civil Céurt, Typing i
Baxgalore. Mob: 9916683922
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- East West direction in Sy No 31/1, to the shifting

| BHUSANI/PU/E/321/19-20
TO : The Government : :

I, Sri R.Anjinappa S/o later Ramaiah, pahanidar of

land bearing Sy No: 31/1 and 34/1 situated alt
K'urnbena agrahara Village, Bidarhalli Hobli, Bangalorf
East Taluk, have got written my statement in the
presence of sﬁrvejor as follows :-
Property situated on the Southern side of Sy No 31/1 of
Kumbena Agrahata Village, Bidarhalli ﬂobli, belohgs to
me. On the application submitted to the office .of the
Tahsildar for shifting federal canal on the Southern
side, fo land bearing Sy No 34/1,vide letter No R
of the Tahsildar, sﬁrveyor came to the spot as
mentioned in the notice and_veriﬁedvthe spot in respect
of which shifting federal canal is sought for. As the Said
Sy numbers are open and the surrounding hissas
belong to us, there is r.10' objection for the shifting

federal canal. Therefore I request you to prepare the

proposal plan for shifting federal canal passing through

federal canal abutting to Sy No 34/1 o e South

side.

Citv Civil Court, Typing Pogl.
Banygalore, Mob: 9916€83822
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This statement is read out, explained, found to be

correct, I agreed the same and affixed my signature.

|
In my presence |

Sd/- 19.8.19

Taluk Surveyor ;
Bangalore East Taluk,
K.R.Puram |

Present Applicant
1) Sd/- R.Anjinappa
2) Sd/-

Translatc;l_\From ........................
TOwwwess ” P
S.KJBUDHA

Tfanslator ool
City Civil Court, Typur!g’ .
Ba?',lgalore, Mob: 9916683922
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BHUSANI/PO/ORS/321/189-20

SUBMSSION :-

On the letter No:LND/LR/T/CR-25/19-20 dated
17.8.2019 of the Office of t.he Tahsildar for shifting
federal canal in respect' of lands bearing Sy Nos 31/1
andc 34/1 situated at .Kﬁmbena Agrahara‘ Village,

Buidarhalli Hobli, Bangalore East Taluk, I measured

the land in the presence of the applicant, prepared the

| isketch in respect of the land in which change of route
is sought for as per the proposed shifting federal canal
and submitted ‘the details along with details of karab
land in duplicate for submitting fhe file to the Office of
the Tahsildar for further needful action in this regard.
Sd/- 19.8.19
Taluk Surveyor

Bangalore East Taluk,
K.R.Puram

Translat:&\From ...................
To.. .
S

City Civil C

.K;géUDHA
Trhnslator
u

rt, Typing Faol,

Bangalore, Mob: Q916633922



C o Afnne)(u‘ré-—gﬁ

HRe) 221115 2o

ZOOFLT BORMD, HEF
5@6&3@»)3

ﬁbmﬂﬁ/%jm@ W[ o3, TSV Iy

& YR SBROADLR It Howdond'my uajm LNV, NS VLR
DRX  wYd INEOFHA B RROT AT, IBRB TOWOTELY, LG, WRR
TN B3g RBe oS, TmwmN 3Ry, Fowd OB RNV, 3Ads BIIT
ma;eso:bab 2TARL3eEd. rae;__mdd RIBQ BRBEDVIITT csaaadosaoé a#c‘;
BOR SERORT). -

RReE3e
20cs00| Xdremongs| PR | andemoR e@te Ligmedy | ST W, B
: Joweh 2£2C; e TULE
' ™o
20\ e |
- frordddand
20\ X

of v

/7 %«-—2/@;?

mmmm e VLY
¢, .| |0

v ——

FILLILOE S0 UM 2 anyy, L 2T r= 200y




ADLR/PU/E/321/ 19-20
GOVERNMENT OF KARNATAKA
KARNATAKA REVENUE SURVEY
NOTICE
Village : Kumbena Agrahara  Taluk : Bangalore East
District : Bangalore Urban.
This is to publish that the lands bearing following Sy
Nos or hissas will be measured on the below rhentioned
date, all the conc.erned persons should be present to
show their Sy numbers of hissas by providing the
required documents, failing which survey will be
conducted on the basis of the available documents.
Date Sy No Hissa No name of khatedar/  Signature

Hissadar or LTM

having
Recd

notice 19.8.19 31/1 = Applicant R. |
34/1 Anjinappa S/o | §
Late Ramaiah Sd/- l\

Sd/- 19.8.19
Taluk Surveyor

Bangalore East Taluk,
K.R.Pur

Translateg Fromi..ens M

.........................

ranslater |
City Civil\Gourt Typing Poo
BANGyALORE. Mob: 99166 83922
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Govemment of India, under section 3(3) of E(P) Ac:t, 1986)

No. SEIAA 49 CON 2020 ' Date:|4-9-2020

To,
Mr. Venu Gopal Reddy N
Managing Partner
M/s. NVR Developers »
No.55, 3rd Floor, Room No. 6, Sapthagiri Layout,
Belathur Colony, Kadugodi Post, Bengaluru-560 067

Sir,
Sub:  Construction of Proposed Residential Multi Dwelling units project at
Survey No's. 28, 30, 31/1, 31/2 & 34/1, Khatha No. 143, Kumbena

Agrahara Village, Bidarahalli Hobli, Ward No - 54, Bengaluru East

Taluk, Bengaluru Urban District by M/s. NVR Developers ' Issue of

Environmental Clearance - Reg.
% % %k %

This has reference to your online application dated 10t March £020 bearing
proposal No. SIA/KA/MIS/148262/2020 addressed to SEIAA, Kam:'natakai and
subsequent letters addressed to SEIAA/SEAC Karnataka furnishing further
information seeking prior Environmental Clearance for the above proje'r:t under the
EIA Notification, 2006. The proposali‘_‘]‘:}asl,,;lg;é‘en appraised as per th? prescribed
procedure and in the light of the provisiqtirsj_gé";the EIA Notification, 2006 on the basis
of the mandatory documents enclosed 'w,iﬂ}",-"'che application viz., the Form 1, Form
1A, conceptual plans and the additio_na.l:l"_ qlﬁ};ifications furnished in response to the
coservations of the SEAC, Karnataka. SEAC has recommended for issue of
Environmental Clearance in their meeting held on 26t August 2020.

|
2. It is inter-alia, noted that M/s. NVR Developers hav% proposed
for Construction of Residential Multi Dwelling units Project on a plot area of
17,198.29 sqm. The total built up area is 43,954.08 Sqm. The proposed building
consists of 432 Residential units in 2 Blocks. Block-A having S+GF+3F with
144 units & Block-B having S+GF+3F with 288 units . Total parking space,‘ proposed is
for 458 Numbers. Total water consumption is 292 KLD (Fresh water| + Recycled
water). The total wastewater discharge is 248 KLD. It is proposed to construct
Sewage Treatment Plant with a capacity of 250 KLD. The project shall
of 2No X 700 kVA as alternative source of power supply. The totgl gt eﬁﬁ?«, i 18

Rs.70 Crores. o AEFIN
2 “‘%b\
3. The SEIAA Karnataka after due consideration of thexreleve ERidepents iﬁéjﬁ,‘
submitted by the project proponent, additional clarifications ished inptEs & ise to "E‘;\
its observations and the recommendation of the SEAC have i their mg“rhﬁd on |-y
31st August 2020 and decided to accord Environmental Cleatifide in acc q i)}r i ¢

.

~a

Room No. 706, 7th Floor, 4th Gate, M.S. Building, Bangalore - 560 001 Phome - 3&%‘1%\29326 o 180222543

Website : http://environmentclearance.nic.in http:/lgeiaa.karnataka.gov.in e-mamﬁxﬁssqaa Srataka@omdils
\.‘"\\k zf.?: 1 —‘---’—1':/12." ,;,/-//

7



Conistruction of Residential Multi Dwellirig Units

State Level Environment Impact Assessment Authority-Karnataka o F
(Cons=tuted by MoEF, Government of India under section 3(3) of E(P) Act, 1986) o Y
SEIAA 49 CON 2020 pTOjECt by M/S- NVR Developers

the provisions of Environmental Impact Assessment Notification-2006 and its

Farmc ﬂﬂA
L ter

%s—-s&b,eet—te—smememphaaee—ei—%he—felk*"g terms
conditions: -

1. _Statutory Compliance.

i) The project proponent shall obtain all necessary clearance/ permission
from all relevant agencies including town planning authority before
commencement of work. All the construction shall be done in accordance
with the local building byelaws.

ii) The approval of the Competent Authority shall be obtained for structural
safety of the constructions due to earthquakes, adequacy of firefighting
equipment etc as per National Building Code including protection
measures from lightening etc.

{ii)  The project proponent shall obtain forest clearance under the provisions of

Forest (Conservation) Act, 1980, in case of diversion of forest land for non
forest purpose involved in the project. ‘

iv)  The proponent shall obtain clearance from the National Board for Wildlife,
: if applicable.

v)  The project proponent shall obtain Consent to Establish / Operate under

. the provisions of Air (Prevention & Control of Pollution) Act, 1981 and the

Water (Prevention & Control of Pollution) Act, 1974 from the concerned
‘State Pollution Control Board / Committee.

vi) The project proponent shall obtain the necessary permission for drawl of
" ground water / surface water required for the project from the competent
authority.

vil) A certificate of adequacy of available power from the agency supplying
power to the project along with the load allowed for the project should be
A e i R L

viii) ~ All other statutory clearances such as the approvals for storage of diesel
from Chief Controller of Explosives, Fire Department, Civil Aviation

s~abhla _hyz protect rananants from
1o ropornsh

Y- - L a1 d _ac anspl
DCP&ruuusf. Chall I-IC Cvuam’c“’ 12174 \mrraawuvd-v[ -'J I j""" r

the respective competent authorities.

ix) The provisions of the Solid Waste Management Rules, 2016, e-Waste

(Management) Rules, 2016, and the Plastics Waste Management Rules,
. 2016 shall be followed.
we 'l'. LT . CBC/ECBC— s by
w.x)"" The. project sroponent shall follow the E . R PHIEESN
Bureaii'of Energy Efficiency, Ministry of Power strictly g(‘r\\\ﬁ ‘_ T4 ‘%} |
‘ . D

Air quality monitoring and preservation
i Noﬁfication GSR 94(E) dated 25.(?1'.201'8 o
i34 Mandatory Iraplementation of Dust Mitigation
\?‘pd Demclition Activities for projects requiring
shall be complied with.

'A - :{{’0" : .,:;/



State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Construction of Residential Multi Dwelling Units

SEIAA 49 CON 2020

i) A management plan shall be drawn up and unplemented to contain the

project by M/s. NVR Developers

current exceedance if any in ambient air quality at the site.

i)

The project proponent shall install system to carryout Ambient Air Quality

monitoring for common/criterion parameters relevant to the main
pollutants released (e.g. PMio and PMzs) covering upwmd and downwind
directions during the construction period.

iv) Diesel power generating sets proposed as source of backup power should
be of enclosed type and conform to rules made under the Environment
(Protection) Act, 1986. The height of stack of DG sets should be equal to the
height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DG sets may be decided with in
consultation with State Pollution Control Board.

v)  Construction site shall be adequately barricaded before the |construction
begins. Dust, smoke & other air pollution prevention measures shall be
provided for the building as well as the site. These measures shall include
screens for the building under construction, continuous

breaking walls

vi)

all around the site (at least 3 meter height).
Plastic/tarpaulin sheet covers shall be provided for vehicleg bringing in
sand, cement, murram and other construction materials prone to causing
dust pollution at the site as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall

adequately so as to prevent dust pollution.

vii)

viif)

Wet jet shall be provided for grinding and stone cutting.

ix)  All construction and demolition debris shall be stored at the
dumped on the roads or open spaces outside) before they
disposed. All demolition and construction waste shall be managed as per
the provisions of the Construction and Demolition Waste Rules 2016.

be covered

Unpaved surfaces and loose soil shall be adequately sprinkled w1th water
to suppress dust.

site (and not
are properly

X)  The diesel generator sets to be used during construction phase|shall be low
sulphur diesel type and shall conform to standards prescribed under
Environmental (Protection) Rules for air and noise emission standards.

xi)  The gaseous emissions from DG set shall be dispersed through adequate
stack height as per CPCB standards. Acoustic enclosure shall

be provided

to the DG sets to mitigate the noise pollution. Low sulphur djesel shall be

‘used. The location of the DG set and exhaust pipe he1ght s
provisions of the Central Pollution Control Board (CPC

III.  Water quahty monitoring and preservation

) . The natural drain system should be maintained f %:e urm".
ﬂow of water. No construction shall be allowe
v dramage through the site, on wetland and water

\'}‘ -

T \‘\

??‘,Ez&?{
)

dust/ wind

(27
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@ SEIAA 49 CON 202)

State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986) o . e

- T Construction of Residential Multl Dwelling Units

project by M/s. NVR Developers

swéles, laxidscape; and other SuétaTinablé urban drainage syéfems (SUDS)

Total fresh water use shall not lexceed the proposed requirement as

1 e o e kaiminotha ‘ harmzest ""1"‘1".“,’&{'(31'.

A A £ hha Jdwat
areagowed ror maintainngtic uramage pattern and toRarvesttall
I

11- e-designeﬁ&ieﬂgw—ﬂqe—natural-tepeg;aphy—asmch_as,———
possible. Minimum cutting and filling should be done.

provided in project details. |

The quantity of fresh water uéage, water recycling and rainwater
harvesting shall be measured and récorded to monitor the water balance as
projected by the project proponent. The record shall be submitted to the
Regional Office, MoEF&CC along V\:rith six monthly Monitoring reports.

A certificate shall be obtained from local body supplying water, specifying
the total annual water avaﬂabilitx with local authority, the quantity of
water already committed, the quantity of water allotted to the project

P A he

vii)

viii)

~ flushing, landscape irrigation, car washing, thermal cooling, conditioning

! . o e . :
under—censideration—and—the—balanee—water—available,—this—should—be
specified separately for ground water and surface water sources, ensuring

- that there is no impact on the other users.

required by the local buildin bye-laws
shall be pervious. Use of Grass pavers, paver blocks with at least 50%
opening, landscape etc. would be considered as pervious surface.

Installé'tion of dual pipe plumbingifor supplying fresh water for drinking,
cooking and bathing etc and other for supply of recycled water for

etc. shall be done. !

1

Use of water saving devices/ fixtu:res (viz. low flow flushing systems; use
of low flow faucets tap aerators etc) for water conservation shall be

incorporated in the project area.

. Sépaxati_on_ of grey and black water should be done by the use of dual .
plumbing system. In case of single stack system separate recirculation lines
for flushing by giving dual plumbir:1g system be done.

The project proponent shall identi&y a suitable source of treated water for

i area and-storage capacity of mit !
' requirement shall be provided. In areas where gr

... and recharge should be followed™ as per the Mn%ﬁ&a?;\a&\
Development Model Building Byeléws, 2016. N M AN

construction and submit an MOU/|Agreement with such suppliers. If so the
supplier identified shall be responsible for treatment o_f water with
appropriate technology to the standards required fqr constriction purpose.
The local bye-law provisions on rain water harvesting should be followed.

If local bye-law provision is not a railable, adequate provision for storage

bores of minimum one recharge bore per 5,000 squpge meters i
e um one da ;_95 total e }’f

thd water yacHar]
%—; ored for ZEUSEAS
o, YL
2 Tmpetrs 4

i ) . ) / \\%.J;\;\
A rain water harvesting plan needs to be designe /é@efe thé%:ﬁli;rfg \\::;,;;-\\
i

i i ! ested
not feasible, the rain water should :be harv
\x‘:’>“. i FHE A ‘
‘ l\\\\‘ i‘,r.\ i was F i Y
' N S .r/x"‘(// ‘
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State Level Environment Impact Assessment Authority-KarnatakA - }7
(Constituted by MoEF, Government of India under section 3(3) of E(F) Act, 1986)
: Construction of Residential Multi Dwelling Units
SEIAA 49 CON 2020 project by M/s. NVR Developers

ground water shall not be withdrawn without approval| from the
Competent Authority. | ; ‘

xiii)  All recharge should be limited to shallow aquifer.
xiv)  No ground water shall be used during construction phase of the project.
xv)  Any ground water dewatering should be properly managed and shall

conform to the approvals and the guidelines of the CGWA in the matter.
Formal approval shall be taken from the CGWA for any ground water

abstraction or dewatering.
xvi) ' The quantity of fresh water usage, water recycling and| rainwater

harvesting shall be measured and recorded to monitor the water balance.
The record shall be submitted to the Regional Office, MoEF! CC along

with six monthly Monitoring reports. ,
xvii)  Sewage shall be treated in the STP based on MBBR/SBR Technology with
tertiary treatment i.e. Ultra Filtration. The treated effluent from STP shall

be recycled/re-used for flushing, landscaping and HVAC cooling. No
treated water shall be discharged to municipal drain.

xviii)  No sewage or untreated effluent water would be discharged through
storm water drains.
’xix) The existing water body, canals and rajakaluve and other drainage and
water bound structures shall be retained unaltered with due buffer zone as
applicable and maintained under tree cover. l
ater to be

xx)  Onsite sewage treatment of capacity of treating 100% waste \
installed. The installation of the Sewage Treatment Plant (S"IT’) shall be
certified by an independent expert and a report in this regard shall be
submitted to the Ministry before the project is commissioned for operation.
Treated waste water shall be reused_on site for landscape flushi g, cooling
tower, and other end-uses. Excess treated water shall be discharged as per
statutory norms notified by Ministry of Environment, Forest and Climate
Change Natural treatment systems shall be promoted.

xxi)  Periodical monitoring of water quality of treated sewage shall be
conducted. Necessary measures should be made to mitigate |the odour
problem from STP,

xxii)  Sludge from the onsite sewage treatment, including septic tanks, shall be
collected, conveyed and disposed as per the Ministry |of Urban
Development, Central Public Health and Environmental gineering
Organization (CPHEEO) Manual on Sewerage and Sewage [T ﬂ'ﬁﬁl

Systems, 2013. & AL 1t 45-/\.‘;;\

. ol e : 28\ ) 9
Iv. N.O,I,.SE monitoring and prevention /(/c)\,;f‘ . ‘\ N\
N A S - N

Z)
j all

v i)
= |
g ’/
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- +-night as per Noise Pollution (Control and Re
- :Incremental pollution loads on the ambient air and n
closely monitored during construction phase. Adequa

", o . . ' AN i
4) .+ ;Ambient noise levels shall conform to residential area b@c{url.&
R
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made to reduce ambient air and noise level during construction phase, s0 ;

: ! R
he-stipulated-standards-by-CPEB/-5PEE-

i)——N 305594€V61~5urvey~shall~be~carr»ie§-as~per—the-preseribed-guidelines-and—————————
report in this regard shall be submitted to Regional Officer of the Ministry
asa part of six-monthly compliance report. s ' b g
ii)  Acoustic enclosures for DG sets, r:loise barriers for ground-run bays, ear
plugs for cperating. personnel shall be implemented as mitigation

measures tor noise impact due to giround sources.

iv) - The project proponent shall ensure the time specification prescribed by the
Honourable High Court of Karna’ﬁaka in WP. No. 1958/2011 (LB - RES -
PIL) on 04.12.2012 for different actiyities involved in construction work

V.  Energy Conservation measures 1

i) Compliance with the Energy Conservation Building Code (ECBC) of

Bureau of_Energy Efficiency shall Be ensured. Buildings in the States which
have notified their own ECBC, shall comply with the State ECBC.

if) Outdoor and common area ligh’cingi shall be LED.

iii) Concept of passive solar design that minimize energy consumption in
buildings by using design elements, such as building orientation,
landscaping, efficient building , envelope, appropriate fenestration,
increased day lighting design and thermal mass etc. shall be incorporated
in-the building design. Wall, wim‘l:low, and roof u-values shall be as per
ECBC specifications. |

iv)  Energy conservation measures like installation of LED for the lighting the
area outside the building should be integral part of the project design and
shoulé be in place before project commissioning.

v) . Solar, wind or cther Renewablg Energy shall be installed to meet
- electricity generation equivalent to 1% of the demand load or as per the
state level/ local building bye-laws requirement, whichever is higher.

vi)  Solar power shall be used for liéhmg in the apartment to reduce the

‘nower load on grid Separate olectric_meter shall be installed for solar
A

‘power. Solar water heating shall be provided to meet 20% of the hot water }
i

demand of the commercial and, institutional building or as per the
whichever is higher.

requirement of the local building bye-laws,
hot water demand

Residential buildings are also recommended to meet its

... from solar water heaters, as far as possible. .
‘ ‘ AR MPALTSN
VI. Waste Management | A"\\'\ 743
i RN
i) A certificate from the competent authority ‘h_an
“wastes, irdicating the existing civic capacities /08
e 2 dequacy o cater to the MS.W. generated from pf

LY By
% e

| .f"i.i)"__,' ] Disposai of muck during construc'ition' Phase s:ih
«" Heeffect on the neighboring comncum’aes an

unicip
. ST
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necessary precautions for general safety and health aspects of people, only

in approved sites with the approval of competent authority.

iif)  Separate wet and dry bins must be provided and at the ground level for

facilitating segregation of waste. Solid waste shall be segregated into wet
garbage and inert materials.

iv)  Organic waste compost/ Vermiculture pit/ Organic WastJ Converter
within the premises with a minimum capacity of 0.3 kg /person/day must
be installed. ' "

v)  All non-biodegradable waste shall be handed over to authorized recyclers
for which a written tie up must be done with the authorized rec yclers.

vi) Any hazardous waste generated during construction phase, shall be

disposed off as per applicable rules and norms with necessary approvals of
the State Pollution Control Board. ;

vii) Use of environment friendly materials in bricks, blocks |and other
construction materials, shall be required for at least 20% of the donstruction
material quantity. These include Fly Ash bricks, hollow bricks| AACs, Fly

Ash Lime Gypsum blocks, Compressed earth blocks, |and other
environment friendly materials. .

viii)  Fly ash should be used as cbnstruction material as per the provision of Fly
Ash Notification of September, 1999 and amended as on 27t August, 2003

and 25% January, 2016.. Ready mixed concrete’ must be used in
construction.

i) Any wastes from construction and demolition activities related thereto

shall be managed so as to strictly conform to the Constrhction and
Demolition Waste Management Rules, 2016. '

X) | Used CFLs/TFLs/LED should be pfoperly collected and disposed off/sent
for recycling as per.the prevailing guidelines / rules of the| regulatory
authority to avoid mercury contamination.

VIL. Green Cover

i) No tree cutting/transplantation should be carried out unless exigencies
demand. Where absolutely necessary, tree transplantation shall be with
prior permission from the concerned regulatory authority.| Old trees
should be retained based on girth and age regulations as may be
prescribed by the Forest Department. Plantations to be ensured species

(cut) to species (planted). .
.. s 2R r'.i ;’:“.:\\.
ii) A minimum of 1 tree for every 80 Sqm of land should,; //ﬁhpe‘@ﬁﬁﬂ:g}

maintained. The existing trees will be counted for fFRS.Purpose. The™¥
....-Jandscape planning should include Plantation of f@jve Sg“ s N\
43, 5Pecles with heavy foliage, broad leaves and wi &= danopy th

.' “"_"deggirable. Water intensive and/or invasive species sﬁ{t‘i 1d not
" landscaping, y
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i)  Where the trees need to be cut with prior permission from thfe concir“n"

UG- P | B9=N 15
T uic Ia &

1 1A cedl b POy Ty I PN
1oLdl nu.u.EULu._y, \.lerycuaal.ul.y yxcu.uauu

of 10 trees for every 1 tree that is cut) shall be done and maintained.

Plantations to be ensured species (cut) to species (planted).

“iv) ' Topsoil should be stripped to a-depthrof 20 cm from the-areas proposed for "
buildings, roads, paved areas, and external services. It should be
stockpiled appropriately in designated areas and reapplied during
plantation of the proposed vegetatiPn on site.

VIII. Transport i

i) A comprehensive mobility plan, as per MoU best practices guidelines
(URDPED), shall be prepared to include motorized, non-motorized, public,
and private networks. Road should be designed with due consideration for
environment, and safety of users. iThe road system can be designed with
these basic criteria. , to ‘

a. Hierarchy of roads with proper segregation of vehicular and
pecestrian traffic. ' .

. . , |
b. Traffic calming measures. |
i

c. Proper design of entry and éxit points.

d. Parking norms as per local rfiagulation.

ii)  Vehicles hired for bringing c’onstrl‘_lction material to the site should be in

* good condition and should have a pollution check certificate and should
conform to applicable air and noise emission standards be operated only

during nonpeak hours. |

jii) A detailed traffic management and traffic decongestion plan shall be
drawn up to ensure that the currer{t level of service of roads within a 5 km
radius of the project is- maintained and improved upon after the

- - implementation of the project. This plan should bé based on cumulative
impact of all development and increased habitation being carried out or
proposed to be carried out by the project or other agencies in this 5 km
radius of the site in different scenarios of space and time and the traffic

management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road
augmentation and shall also have their consent to the implementation of
compenents of the plan which; involve the participation of these
departments. : ‘

iv) Provi i | i least 12
-iv) Provide at the main entrances bell gates, which are located at least
insidé the boundary of the project|to enable smooth flow of Ww%\

e A
, main roac leading to the entrance | . ,@w‘\/’“
IX.... Human health issues } A Rt
# 1), All workers working at the construction site and

Fiifi 4 .
: -unloading, carriage of construction materlal and ¢
.-working in any area with dust poll i_ tion shall be provige

-
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i)

iii)

iv)

vi)

vii)

Corporate Environment Responsibility

i)

i)

i)

(Constituted by MOoEF, Government of India under section 3(3) of E(P) Act, 1986)
Construction of Residential Multi Dwelling Units

All requlred sanitary and hygienic measures should be in [place before
starting construction activities and to be maintained throughout the
construction phase. Sufficient number of toilets/bathrooms shall be
provided with required mobile toilets, mobile STP for |construction

workforce

For indoor air quality the ventilation provisions as per National Building
Code of India.

Emergency preparedness plan based on the Hazard ldentlflcanon and
Risk Assessment (HIRA) and Disaster Management Plan shall be

implemented.

Provision shall be made for the housing of construction labour within the
site with all necessary infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical health care, creche
etc. The housing may be in the form of temporary structures to be removed
after the completion of the project.

Occupational health survelllance of the workers shall be done|on a regular
basis. o -

A First Aid Room shall be prov1ded in the pro]ect both during|construction
and operations of the project. .

The project proponent shall comply with provision contained in OM vide
F.No. 22-65/2017-IA.IIl dated 1t May 2018, of the Ministry of
Environment, Forest and Climate Change as applicable, regarding
Corporate Environment Responsibility and shall execute the action plan
with a total cost of minimum of Rs. 140 Lakhs towards contribution of CM
Cares Fund, as submitted vide letter dated on 3-9-2020.

The company shall have a well Jaid down environmental |policy duly
approved by the Board of Directors. The environmental policy should
prescribe for standard operating procedures to have proper checks and
balances and to bring into focus any infringements/ deviation/violation of
the environmental / forest / wildlife norms / conditions. T}\e company
shall have defined system of reporting infringements / |deviation / j
violation of the environmental / forest / wildlife norms / conémons and / ?
or stakeholders / stake holders. The copy of the board resolutlon in this '
regard shall be submitted to the MoEF&CC as a part of six-mo thly report

A separate Environmental Cell both at the project and co,
quarter level, with qualified personnel shall be set up un
senior Executive, who will directly to the head of th
pro]ect proponent enter into an agreement with the, ;6‘ ectiveiBir
. tenants  to ensure that they maintain the cell & G
environment concerns during the operation pha e‘*
add1t1on, sufficient fees should be levied so as to ri®
maintain the Environment cell. X

S
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‘ iv)”

Action plan for hhplemehting EMfI’.an.d éhv'ironiner‘ttalmédﬁdition's along

s

rarsdla — 101 |
WITI1IesSpons fex foagas o f Llo g oo s il L
PONSIOHITY TNatrix—o1rtne—comparny shall-be preparea anc-snair—ot

duly approved by competent authority. The year wise funds earmarked for

XL

en:ironmenta% protection measurelé shall be kept in separate account and
ﬁ 'l'to“ be. diverted. for any .other. purpose.. Year . wise. progress of .
Ens ;mentatxo;. of action plan shall be reported to the Ministry of
] onment, Forest and Climate Change/Re ional Office alo ith th
Six Monthly Compliance Report. AR ce along ™ ©

Miscellaneous

i)

The project proponent shall prominently advertise it at least in two local
newspapers of the District or State, of which one shall be in the vernacular
language within seven days indicating that the project has been accorded
environment clearance and the details of MoEFCC/SEIAA website where

it is displayed.

|
ad

i)

- The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies
in addition to the relevant offices of the Government who in turn has to

ii)

iv)

. Piped Natural Gas (PNG) suc

.
display-the same for 30-days-from-the date of receipt.
|

The Project Proponent shall obtain :the construction material such as stones
and aggregates etc. only from the approved quarries and other
construction material shall also' be procured from the authorized

‘agencies/ traders.

The project proponent

and keep avazilable to the general p

property. No structure of any kind|
~ be afforested and maintained as green belt only.
buildt. in infrastructure required for use of
h as, pipelines-and space for installation of

th domestic/commercial purpose and
commercial and for

|

shall not u$e Kharab land if any for any purpose
ublic duly displaying a board as public
be put up in the Kharab land and shall

The Project -»'proponent shall

PNG distzibution equipment for bo
DG set and shall ensure that PNG is supplied for both

DG sets instead of other type of fuels. _

_ monitored data on their we

7 )./' : !
.. . +learly mention the nam

o

P A

of compliance of the
including results of
e on half-yearly basis. -
rts on the status of the

: ' it six-monthly repo ;
The project proponent shall submit amental c};nditions on the website of
' ¥ nt

compliance of the stipulated enviro .

;cflerrlzlinist:y of Environment, Forest and Climate Ch}?%ﬁﬁﬁ%

clearance portal. o . //é@""‘/_\ N

The Half Yearly Compliance Reports (HYC.RCS:) al ¢

. covering letter, compliance repqrtf, anc.i e;w(lirO ]

“has to be in PDF format merged into 2 single dOFT
e of projecTt,

hall uplpad the status
clearance conditions,
bsite and update the sam

The project proponent s
stipulated environment
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ix)

Xii)

xiif)

xiv)

xviii)

L + Other Court of Law relating to the subject matter.

-without prior Environmental Clearance from the competent au

State Level Environment Impact Assessment Authority-KarnataLEa

(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Construction of Residential Multi Dwelling Units
project by M/s. NVR Developers

and to be sent to the Regional Office of MOEF&CC by email only at email
ID rosz.bng-mefcc@gov.in Hard copy of HYCRs shall not be acgeptable.

The project proponent shall submit the environmental statement for each
financial year in Form-V to the concerned State Pollution Control Board as

prescribed under the Environment (Protection) Rules, 1986,
subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as

well as the

Ministry of Environment, Forest and Climate Change, the date of financial
closure and final approval of the project by the concerned authorities, -

commencing the land development work and start of producti
by the project.

The project authorities must strictly adhere to the stipulations
State Pollution Control Board and the State Government.

The project proponent shall abide by all the commi
recommendations made in the EIA/EMP report and also that
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plan shall be

on operation
made by the

tments and
during their

carried out
thority.

Concealing factual data or submission of false/fabricated data may result

in revocation of this environmental clearance and attract action under the |

provisions of Environment (Protection) Act, 1986.

The State Level Environment Impact Assessment Authority, Karnataka
may revoke or suspend the clearance, if implementation of any of the

above conditions is not satisfactory.

- The SEIAA, Karnataka reserves the right to stipﬁlate additional conditions

if found necessary. The Company in a time bound manner shall implement

these conditions. :

The Regional Office of MoEF&CC shall monitor compliance of the

stipulated conditions. The project authorities should

extend full

cooperation to the officer (s) of the Regional Office by furnishing the

requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the

the Water (Prevention & Control of Pollution) Act, 1974, the Air

(Prevention & Control of Pollution) Act, 1981, the
(Protection) Act, 1986, Hazardous and Other Wastes (Man

mentand
Transboundary Movement) Rules, 2016 and the Public Lig “ﬁ%&;ﬁ&@_@h@\\
Gther orders™,

Act, 1991 along with their amendments and Rules
passed by the Hon'ble Supreme Court of India /

s

Any appeal against this EC shall lie with the Nati i\_‘é( Gree

* preferred, within a period of 30 days as prescribed i
National Green Tribunal Act, 2010,

.,

Environment

ngement.
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- XIL Specific Conditions

1) CNG Gen'sets s place of DG Sets may be put up if feasible

ii) GmHegistered~laboures~shou1d-beempluyed

iif)  20% eco friendly materials to be used for construction.
iv)  The waste generated durirlg: the process of of construction should be
disposed in accordance with construction & Demolition waste handling
rules-2016. |
v) E-Waste generated should be separately collected and disposed off
through authorized recycles in accordance with the E- Waste handling.

Yours faithfuily,
H "':’“I . M
ik | ,5} (Vijayakumar Gogi)
) /=)l Member Secretary,
\'_\\"@}\ \ q:;j% SEIAA, Karnataka.
Copy to: NN N7
Py to: ‘Q:"'\' T~

1. The Secretary, Ministry 5f ent, Forests and Climate Change, Indira
Paryavaran Bkavan, Jor Bagh Road, Aliganj, New Delhi - 110 003.

2. The Commissioner, Bruhat Bengaluru Mahanagara Palike (BBMP), N.R.

Square, Bangalore - 560 002.

The Member Secretary, Karnataka State Pollution Control Board, Bengaluru.

The APCCF, Regional Office, ‘Ministry of Environment & Forests (5Z),

Kendriya Sadan, IV Floor, E & F wings, 17th Main Road, Koramangala

II Block, Bengaluru - 560 034. | | |

5. Guard File.

ol
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Industry Colour: RED Industry Scale: LARGE

email id: ha@kspeb.gov.in

(Thisﬁf,llpcumcnt contains 5 pages including annexure & excluding additional conditions)

Consent Order No: CTE-322431 PCB ID: 99027
To,
The Applicant,

Date: 23/12/2020

Nvr Developers

No. 55, 3rd Floor, Room No.
6, Sapthagiri Layout, Belathur
Colony, Kadugodi Post

Sir,

Sub:  Consent:for Expanslon of the unit in the Existing premises under the Water (Prevention & Control-of_PoIIutIon)
ACt;1974 & the Air (Preventlon & Control of Pollution) Act; 1981

Ref:  1.CFE expansion application submitted by the organization on 07/10/2020 at Regional Office KSPCB

2.Inspection of the project site by Regional
Officer _ ‘ on ‘12/1 1/2020

3.Proceedings of the CCM date 03/12/2020 held on02/12/2020

With reference to the above, Karnataka State Pollution Conirol Board hereby accords Consent for Expansion of the unit in
the existing premises under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of
Pollution) Act, 1981 at the location indicated below subject to the terms & conditions indicated in Schedule: Annexed.

Location:
Name of the Industry: Nvr Developers ol
Address: : ) Sy. Nos 28, 30 31/1,31/28&34/1, BBMP Khatha No. 143, Bldarahalll Hobll Bangalore EastTaIuk
Industrial Area: ‘ Notin LA, Kumbena Agrahara Village, R
Taluk: ... BBMP-W-54, : District: Bangaloré Urban R
CONDITIONS:

. The Consent for Expansnon is granted consxdenng the following activities:
T iSting/Proposed
s %4%;&&
I 1 |efe c‘pansmn for residential apartmenl Proposed
i building with 432 ﬂats in block a & block’ b
i____wnhaloml bu g BT L

2. This consent for estabhshment is vahd up.to- 22/1 2/2025

frorm the date of iééué"
3. The applicant shall not undertake further expanswn/dlvemf cation without the prior consent of the Board.
4. The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the
law.
I. WATER CONSUMPTION:

1. The source of water shall be from BWSSB and shall obtain prior permission from the

concerneds
authority. Total water consumption shall not exceed as indicated below:



‘\

"wﬁ'—u—... T et b inaim Karnataka State Pollution Control Board
w\'\: . (CEE-EXP) B Parisara Bhavana,No.49, Church
-“_‘- Consent Na. CTE-322431  Vaiid Street,Bengalurn-560001
"’ upxT: 22122025 Tele :080-25589112/3, 25581383
S TS ) Fax:080-25586321

Industry Colour; RED ~dustry Scale: LARGE o ;

email idd ho@kspeb.gov.in

(This document contains 5 pages including annexure & excluding additional conditions)

II. WATER POLLUTION CONTROL:

1. The discharge fror the premises of the applicant shall p
where from the Boarc shall be free to collect samples in acc
Act/Rules made there under.

ass through the terminal manhole/manholes
ordance with the provisions of the

2. The sewage/domestic efflluent shall be treated in Septic Tank with Soak pit.No overflow from the
soak pit is allowed.The septic tank and Soak pit shall be as per IS 2470 Part-| & Part-I1,

3. The Effluent Tremmer:t Plant proposal is generally agreeable and shall be constructed as per the
specifications mentioned in the proposal and it shall consist of following units.

4. The industry shall trezt the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal

submitted. It shall meet e standards specified in Annexure-I & shall be used on land for gardening/greenbelt
within the factory premises. , ,

5.0f thc treatment plant coes not achieve the effluent standards stipulatéd in this consent order and/ or if it is found
to be inadequate, then ths industry shall have to modify the units so as to-meet the standards with prior consent of
the Board. ’

S e twd o i Tty

6.All the treatment units 31all be totally impervious: - B F

7.The applicant shall prcvid= separate flow meter for measuring the quantity of effluents through ETP and separate
energy meter and shall maintain a logbook for the verification of inspecting officers.

8.The applicant shall opzratz and maintain Treatment Plant continuously and maintain at all times to achieve the’
stipulated standards as per Anmexure-I'& also maintain regular log-books/operation records. TRERRE e

9.There shall not be any ircrease in generation of Domestic sewage due to proposed expansion.

10. There shall be 1o bypass ar discharge of efflients léiiﬁéi‘Wiifaiﬁ or ouitside the factory premis
circumstances.” _ et e : vt

11.There shall not be any :h‘écha'rgé of Uﬁtreazed trade/domestic sewage inside/outside the ir’iduétry premises.
12 The applicant shall sxplore the possibility of reducing freshwater-consumption & adopt recycling/ reuse.

II1. AIR POLLUTION CONTROL: -

1. The type of erriissicm. stack heights and the air pollution control equipment for the air pollution control
sources to be installed a3 specified'in Annexure-II. o 1., &

2. The discharge of emissicns from the air bollution sources éhall-pass throﬁgh the stacks/chimneys mentioned
in Annexure-II where from the Board shall be free to-collect the samples at any time in accordance with the
provisions of the Act and Rules made there under.

3. The stacks shall havz port holes and platforms as per the guidelines specified in Annexure-II to facilitate
monitoring of emissions.

4. The applicant shall upgrade/modify/replace the control equipments if they are found inadequate to meet the
standards stipulated with Prior permission of the Board shall be obtained for the same.

5. There shall not be any other sources of air pollution from the proposed expansion,

6. If there is going to be eny new air pollution sources in future, the project authorities shall apply and obtain consent for
establishment for the same frem the Board,

7. Any fugitive emission hes (o be controlled to meet the ambient air quality standards.
1V.SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1. The applicant shall collect, treat and dispose off all solid waste generated during construction i.e. Muck, and
Garbage after construzt cn if any in such manner so as not to cause environmental pollution.

2. The details of solid waste generated from the expansion activity shall be as follows
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V.HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

I The industry shall apply and obtain authorization under Hazardous and Other Wastes Management &
Transboundry Movement) Rules 2016, and comply with the conditions o ( B icen

dry ) _ f'the authorization. The applicant shall apply
for authorization along with the consent for operation (CFQ) application under the Rules in Form-I to obtain
authorization and comply with conditions.

2. There shall not be any Hazardous Waste generation fram the proposed expansion project.

VI. NOISE POLLUTION CONTROL: '

1. Thg applicant shall ensure that the ambient noise levels within jts premises shall not exéced the limits i.c 75 dB(A) Leq
during day time ?.nd 70 dB(A){ch Vduring night time as specified in the Environment (Protection) Rules.

VII. GENERAL CONDI‘T]ONS: ’ |

I. The applicant shall transport and store the raw materials in a manner so as not to cause any damage to environment, life

and property. The applicant shall be solely responsible for any damages to environment.

2. The applicant shall not commission the proposed plant for trial or regular production unless.necessary:.
pollution control measures are installed as specified in this Consent Order.

3. Tlue applicant shall ensure that the treatment plant and control equipments are completed and commissioned
simultaneously along with construction of the actory and erection of machineries,” : - . -

- iy L AT R IR R T R i R 2 S J.Aﬁ!%ﬁ;

4. The applicant shall not change or alter (a) raw materials or manufacturing process, (b) change the products or product
mix (c) the quality, quantity or.rate.of discharge/emissions and (d) install/réplace/alter.the water or air pollution control
equipments without the prior approval of the Board. J ' Uy ey

5

. The applicant shall immediately report to the Board of any accident or unforeseen act or event resulting in release of
discharge of effluents or emissions or solid wastes etc. in excess of the standards stipulated. And the industry shall
immediately take appropriate corrective and preventive actions under intimation: Cn ety

6. The applicant is liable to reinstate or restore, damaged or destroyed eleménts of environment-at his cost, failing  which,
the applicant/occupier as the case may be shall be liable to pay the.entire cost of temediation or restoration: in advance an
amount equal to the cost estimated by Competent Agéncy or Committe¢. . Ao e g

7. The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter the terms
and conditions.

8. This CFE does not give any-ﬁéhfto the Party/Projec: Authority/Industry to forego any other legal requirement
that is necessary for setting/operation of the plant.

9. The applicant shall furnish point wise compliance to the conditions given under this consent for establishment within 3(
days.

10. The applicant shall take measures to develop green belt all along the periphery of the factory premises.
11. This consent is issued without prejudice to any Court Cases pending in any Hon’ble Court

12. The applicant shall comply with all the Conditions and guidelines issued by the Board from time to time.

Please note that this is only consent for establishment issued to you to proceed with the t'ormalities for expansion of
the industry and does not give any right to proceed trial/regular production. For  this purpose, separate
consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be obtained by remitting

prescribed consent fec, The application forconsent has to be made 45 days in advance of commissioning for trial
production of the plant.

The receipt of this letter may please be acknowledged.

Consent Fee paid . Rs. 75000




e ——————

,:: - % s narnataka State roltution Control Board ./

—.____\‘_7_\__"" (Q_Fﬁ@ Parisara Bhavana,No.49, Church

=N orameors s — ;

TS Consent No. CTE-322431 Valid Street.Bengaluru-860001
M\ 74  upto:22/12/2026 Tele : 080-25589112/3, 25581383

Fax:080-258586321
email id: ho@kspeb.gav.in

Industry Colour: RED Industry Scale: LARGE

(This document contains 5 pages including annexure & excluding additional conditions)
NOTE:
The Conditions Nilmentioned in the schedule are not applicable,
Additional Conditions:

L2L(6). 11(2). (1), V(1). Vi(1) & VII(4) these conditions are not applicable.

FOR AND ON BEHALF OF

_ KARNATAKA STATE POLLUTION GONTRO

Encl.: Ahnexure-f & 1II1.
COPY TO:

[

1. The Environmental Officer, KSPCB, Regional Office Bangalore Mahadevapura for information and nécéésary action.

1. Master copy (Dispatch).
2. Office copy.

Chi  Chimne 'Capacity/ Minimum *'Constituents to be ‘Tolerance  Fuel (Air pollution }bate of which air -

mN y KVA chimney controlled in the Jlimits 4 1Control {pollution control |
o.  attached Rating  height to be lemission img/NM3 | lequipment to jequipments shall |
to .provided ‘ i be be provided to
above iinstalled,in |achieve the
ground ; {addition to istipulated
level ; {chimney jtolerance limits
(in Mts) | ! {height as per iand chimney
; 1 1col(4) {heights
’ J iconforming to
i [ i | stipulated
\ i { heights.
| | l '
1 D.G. DG Set 5 PM(mg/NM3),802 10.0,0 iDIE IN.A [Betore
Sets of 700 (PPM),NOX(PPM) ! t commissioning.
‘KVA i
2DG. DG Set 5/PM(mg/NM3),802 00,0 ‘DIE ‘N.A |Betore )
Sets 01700 (PPM).NOX(PPM) 'commissioning.
KVA

Note:
N.A Not Applicable



y—e— PeTTIL TUILER TRLBS L 2 2R 8

ey ERTTC L TR X DArNQtaka Mate rouuvuon Lontrol Board
.—'{:\- (CE.—E—E_X—E)_‘—“ Parisara Bhavana,No.49, Church
RS Consent No. CTE-322431 Valid Steeet.Bengnluru-560001
“" upto: 22/1212025 Tele : 080-25589112/3, 258581383
B e Fax:080-25586321

Industry Colour: RED Industry Scale: LARGE

ennil id: ho@kspeb.gov.in

(This document contains 5 pages including annexure & excluding additional conditions)

I. Location of Portholes and approach platform:

\

Portholes shall be provided for all Chimneys, stacks and other sources of emission. These shall serve as the
sampling points. The sampling point should be located at a distance equal to at least eight times the stack or duct
diameter downstream from any flow disturbance such as bend, expansion, contraction and visible flame. Further, the
selected port has to be at least 2 stack/duct diameter before stack/duct exit or from any other flow disturbance. For
rectangular stacks, an equivalent diameter can be calculated using following expression.

2 (Length x Width)

Equivalent Diameter =
(Length + Width)

2. The diameter of the sampling port should not be less than 100mm dia”.Arrangements should be made so that the
porthole is closed firmly during the-non sampling period. g el X

3. An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack émi§sion
from the portholes shall be provided. Arrangements for an Electric Outlet Point off 230 V 15 A with suitable
switch control and 3 Pin Point shall be provided at the Porthole location.

4.The ladder shall be provided with adequate safety features so as to approach the monitoring locatibn..withj‘eagé.; . N

Digitally signed b
Date: 2020.12
+05:30 |

Signature _-_I)Lm Verified
23)16:54:22



BANGALORE WATER SUPPLY AND SEWERAGE BOARD

NO OBJECTION CERTIFICATE (NOC)

To

NVR DEVELOPERS
NO.55, 3RD FLOOR, ROOMNOS,

SAPTHAGIRI LAYOUT, BELATHUR COLONY, BANGALORE - 560067.
MAHADEVPURA -

560067
S,

Jssue of No Objection Certificate for the proposed Residential Bulding at KHATHA NO. 143
143, SY.NO.28,30,31/1,31/2 & 34/1, KUMBENA
AGRAHARA VILLAGE, BIDARAHAL L1 HOBLL, MAHADEVPURA, BANGALORE,, 560067 in fivou of NVR DEVELOPERS

Ref: 1) Application Nurrber: BWSSB-NOC-2020-8-75-080608115107
2) Date of Application: 2020-08-06
3) Demand Note Generation Date: 2020-08-20 - -
4) NOC Gereration Date: 2021-08-05

T

The 'fl'ﬂo Objection Certificate" from BWSSB for providing water supply and underground drainage facilities is issued subject to the following
conditions:

1. The NOC (no objection certificate) document issued shall not be considered as the substinution for any statutory
and can't set aside the corpetent authorities to enforce / impose the restrictions with respect to rules under town/co
zones of lakes and drains elc.

2. The NOC issued is solely on the information provided by applicant while submitting the NOC application online wi
BWSSB. Ifany discrepancies/ malafide inforrmation are found in the submitted application BWSSB is not responsib
is not valid/and it is Null & Void

3. The builder/ developers should abide the "Acts, Rules and Regulations of BWSSB" issued time to time,

4. The buider/ developer has to pay the necessary prorata and other charges towards the bullding as specified by the Board prevailng at the
time of sanction of water supply and saritary cormection. '

5. Bulder/ developer has to bear the cost of pipeline estimate for both water supply and U.G.D Ires, if there s no network near bythe
prerises O requires Up gradation of existing systemat the time of sanctioning of connection.

6. NOC issued should be produced at the tiroe of availing cornection along with plan.

7. The difference m amount collected towards NOC and GBWASP charges, between the proposed area & actual con
paid at the time of seeking water supply and sanitary connections.

8. Under any circunmstances, the NOC charges collected will not be refinded.

9. The treated water shall be used for corstruction purposes.

10. As per BWSSB Act Section 72(A) and relevant regulations, Rain Water Harvesting is mandatory, the applicat has to make necessary
provisions for harvesting rain watef. Letting out rain water into the Board sewer fine is strictly prohibited as per Sec {2. The
tulder/developer should not provide sanitary points in cellar or Baserment floor. _

11. As per Bangalore Sewerage regulation 4(A) Adoption of STP & dual piping system is randatory for the below mentioned bulkdings
i) Residential buildings consisting of 20 and above apartments ot measuring 2000 sqm and above whichever is Jowet; or
i) Commercial bullding measuring 2,000 sqmand above; or
iy Buildings of educational institutions measuring 5,000 sqmrs and above. ‘
Accordingly the owner / developer has to set up suitable sewage treatment plant as per KSPCB and NGT orders for treating the waste
water generated n their premises to achieve the standards. Consent for operation of STP from KSPCB is MMFV.

12. This NOC is issved subject to condition that applicart/builder/owner should not discharge the treated sewage mio BWSSB sewer network
and should not discharge the urtreated sewage into storm water drain and the applicart is solely responsble for any environmental polution
due to the same. : . ) "

13. The owner / developer is abide to the notification regarding Environment Impact Assessment issued from department of Forest, 2y
atﬂexwirommﬁ‘omﬁnntoﬁrmaxdﬂxcdkecﬁom'ssuedhﬂxeNGTordcxs. ) o

14. The orders of the National Green Triunal (NGT) original application No.222/2014. Principal Bench New Delt Farward Foundation

.StatcofKauntakaandotkmsslnukibeﬁ)ﬂowedsﬁmgmﬂy' ) L.

15. %m;lsﬂv/sncmper has to provide internal meters and Autorratic water evel control sytemas per the BWSSB reguition 43(A)-Obligaton

governing the state
plarming, Buffer

Ut nspec tion of site by
e and the NOC issued

struction area shall be




16.
L7,
18.
19.

20.
21.

22,

The Proposed project is for Residential Building consists of Block-A1&B1 (Total 432 Units) each Block havin{
StiltFloor+GF+3UF+TF with the total Builtup area 44043.06 Smt and the Site Area is 17198.29 Smt. The prem

Villages area

The Developer has paid an amount of Rs.15,41,508/- (Towards No Objection Cettificate charges of Rs.11,01,
Water Charge of Rs.4,40,431/-) vide receipt No.25309 dt:26.07.2021.

. Land acquired or notified for BWSSB inffastructure development or earmarked for BWSSB works should not be

to provide internal meters and 43(B) - Obligation to provide Automatic water kevel control sytem

L2

The buiding inchiding basement should be above the High Flood level of adjacent valleys, storm water drain, low lying area.

STP operation log book should be nuintained duly incorporating other details such as test resuls etc.
Chartered energy meter should be installed or STP duly oblaining pérmmission fomBESCOM.
Authorized persomnel from Board & other Government Departients are errpowered to inspect the STP without
randomly at any time Lmid

For NOC to layouts, the applicant has to ear-mark the land if required for constniction of GLR, OHT, surmp tank,
station etc., and land should be handed over to BWSSB "free of cost".
Ifany BWSSB lines are passing through the premises, the necessary shifting charges has to be borne by the buider
back has to be provided as directed by Board for safety of the pipelines.
BWSSB reserves the right to sanction or reject the water supply or UGD Commections without assigning any reaso
pressure of water will not be assured.

structures constructed. If violated, penal action will be nitiated.

be completed by 2023, Till then developer / bulder / owner will have to make their own arrangerrerts for water.

rior intimation &

pump house service

/ developers, Further, set
ms. The quantity and

encroached or any

. Necessary approval should be obtained from BWSSB/Kamataka Ground Water Authority before sinking Borewells in the premises.
. Water Supply & Sewage Convection for buiings in 110 vilages will be given only affer completion of Cauvery Stage-V which s cely to

g .
ises comes under 110

77/ and Treated

The NOC issued to the above premises is based on Interim order of Hon'ble High Court of Karnataka in the Writ Petition vide No.
WP:10436/2020 dtd 28.09.2020 the developer has paid total amount of Rs.15,41,508/- (Towards No Objection Certificate charges of

Rs.11,01,077/- and Treated Water Charge 0f Rs.4,40,431/-) vide receipt No.25309 dt26.07.2021. Subject to conditior
Probable Prorata charges Rs.26,45,254/- and GBWASP/BCC charges of Rs.41,48,734/- shall be payable based on the

Hon’ble Court Order in said Writ Petition
Note:
1.

2.
3. The current NOC shall be only for the plan submitted for the above property & the applicant shall obtain the revised NOC fromBWSSB

The NOC & issued on the condition that the Advance Probable Prorata charges and GBWASP/BCC charges shall
the final outcome of the Hon’ble High Cowrt Order in said Writ Petition. :
Water supply to your premises can be assured subject to availability.

for any modification in the plan.

h that the Advance
final outcome of the

be payable based on

The cost of additional strengthening work or change intapﬁing/d'sposalpoiﬁthastobebomcbytlnbm'lder/owncr, at the time of

sanctioring the water supply & UGD commection as per the prevailing rules and regulation.
NOC issued by the Board will e valid for three (3) years only

arises at any stage

[fthe above area fls under Thippagondanahali Catchment area this NOC wil automatically be treated as cancelkd

Bengalury

fomthe date ofissue of NOC. NOC issued will be revoked if any dispute

Chief Engineer(East)
BWSSB
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FORM-C
[See sub-rule (1) of rule 6]

REGISTRATION CERTIFICATE OF PROJECT (COMPAN]Y)

This registration is granted under section 5 of the Real Estate (Regulation & Development) Act, 2016 to
under project registration number PRM/KA/RERA/1251/446/PR/200811/003534

Real Estate Regulatory Authority Karnataka
DO DALET QOO I)0 TYDTOT BoOESIT

N\

the following project

Project Details: NVR SUNPEARL BLOCK B, KUMBHENA AGRAHARA

KADUGODI, BENGALURU EAST, BENGALURU URBAN

',ag o 3 %

1. (Name of the Firm or society or company or competent authority)
NVR DEVELOPERS

NO.55, 3RD FLOOR, ROOM NO.6

having its registered office or principal place of business at

SAPTHAGIRI LAYOUT, BELATHUR COLONY, KADUGODI POST, BENGALURU URBAN, KARNATAKA - 560067

2. This registration is granted subject to the following conditions, namely:-

() The promoter shall enter into an agreement for sale with the allottees as provided in Real Esta
Development) Act, 2016 and Karnataka Real Estate (Regulation & Development) Rules, 2017,
(1) The promoter shall execute and register a conveyance deed In favour of the allottee or the ass
as the case may be, of the apartment’or the common areas as per sectlon 17 of Real Estate (R
: Development) Act, 2016;
:: (lii) The promoter shall ldeposlt sgvenw percent of the amounts reallsed by the promoter in a sepa
;‘ tained in a schedule bank to cover the cost of construction and the land cost to be used only f
’ sub-clause (D) of clause (1) of sub-section (2) of section 4 of the the Real Estate (Regulation
‘Z' (iv) The registration shall be valid from _11-08-2020 . and ending with ____19-01-2023  ynjess rd
:- Estate Regulatory Authority in accordance with section 6 of the Real Estate (Regulation & Deve
: read with Rule 7 of Karnataka Real Estate (Regulation & Development) Rules, 2017, This certif]
_é' ending date mentloned above;
:_‘ (v) The promoter shall comply with the provisions of the Real Estate (Regulation & Development)
} Karnataka Real Estate (Regulation & Development) Rules, 2017 and regulations made thereun
; (vi) The promoter shall not contravene the provisions of any other law for the time being in for(:e I
‘ project is being developed. _
, 3. If the above mentioned conditions are not fulfilled by the promoter, the regulatory authority may take
5; the promoter Including revoking the registration granted herein, as per the Real Estate (Regulation & O
‘ Act, 2016 and the Karnataka Real Estate (Regulation & Development) Rules, 2017 and regulations mag
i Signature Not
? Verifie
s Dlgn@ed i . o
§ RUDRAPP Chalrman, Karnatakal
E Date: 20 8.1
% 17:03.08 ISTy
§ LocatomZehoahry Pigse e oot i
Voo,

Project Approval Date: 11-08-2020

N

tej(Reg‘ulatlpn & -

oclatidri"of the allottees,
egulation &

rate ac'f:ount to be main-
br thatg purpose as per

& Development) Act, 2016;
newed by the Real
lopn;%gt) Act, 2016

cate is valid till the

Act, 2016 and the

der;

n-the area where the

necessary action against -
> %ad
eveig?fment)

je thereunder.

Digltally Slgned By ..
i Kamble MR, ]AS(Retd)
Real Estale Regulatory Authority

e
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BRUHAT BANGALORE MAHANAGARA PALIKE

Ward

No D.A. ’
No: DAW/54/KTR/CR 101/19-20

Office of the Commissioner
Hoodi Sub Division,
Revenue Department
Bangalore Dated 9.7.19

CERTIFICATE
Certified that the katha in respect of property
bearing ‘SL No.418, Sy No 31/1, coming under,
-Ward No 54 Hoodi Division, situated at Kumbena
Agrahara Village, stands in the name of Sn fi s

R.Anjinappa in the Register of this Office.

_ Sd/-9/7/19
Assistant Revenue Officer

Bruhat Bangalore Mahanagara

. Palike, Hoodi Sub Division

.

Bangalore
To: '
Sri Anjinappa : _
Kumbehg Agrahara.. . Transdated FroMumwad bt
' . e TFO avitnsminn sensrenes ~
: ' S.HK. SUDRA -

Translator i
Citv Civil Count, Typing Pool,
Buoyalore, Mob: 9916683622
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Office of the Commisslaner,
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Certified that the Khatha of Property No

in the register of this office.

1 /To,

de/Bedhd/
Sri/Smt,

----------------------------------------------------------------------

)

1 hat Bangalore Mahanagara Palike




BRUHAT BANGALORE MAHANAGARA PALII%E

WARD NO: DAW 54 /KTR/152/19-20

Office of the Commissioner

Revenue department Range

Bangalore Date 9.7,2019

CERTIFICATE

Certified that the katha of property No: SI No 419 Sy
No 34/1 situated at Kumbena Agrahara Village,
coming under 54t Hoodi Division stands in the name

of Sri R.Anjinappa in revenue records in the Register .

of this Office.

S8d/-9.7.2019
Assistant Revenue Officer
Bruhat Bangalore Mahanagara

Palike

To:

Sri R.Anjinappa
Kumbena Agrahara,

---------------------

----------------------

Ty ‘ranslater
City Civil Court|Typing Pool
BANGALORE, Mob: 99166 83922
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PROCEEDINGS OF THE OFFICE OF DEPUTY
COMMISSIONER, BANGALORE URBAN DISTRICT,
BANGALORE

Sub : Application seeking for change of route in

respect of 0-02 guntas and 0-04 guntas of B Karab
land in respect of land bearing Sy No: 31/1 measuring
0-02 guntas and Sy No 34/1 measuring 0-05 guntas
situated at Kumbena Agrahara Village, Bidarhalli
Hobli-Bangalore East Taluk, Bangalore District

2) Letter of the Tahsildar, Bangalore East Taluk, vide

No: LND/K/CR 25/2019-20 dated 31.1.2023

3) Application dated 24.1.2021 submitted by Sri

R.Anjinappa

PREAMBLE :

Applicant has submitted an application for change of
route in respect of 0-02 guntas and 0-04 guntas of B
Karab land in respect of land bearing Sy No: 31/1

measuring 0-02 guntas and Sy No 34/1 measuring O-

ranslator
City Civil Court, Typing Pof.:l,
Bangalore, Mob: a916633922



5

Bidarhalli Hobli Bangalore East Taluk, Bangalore
District.

As per the report submitted by the Tahsildar
under Ref (1) it is evident that the land gituated at
Kumbena Agrahara Village, Bidarhalli Hobli Banga
lore East Taluk, B}angalore District situated at
Kumbena Agrahara Village, Bidarhalli Hobli Banga
lore East Taluk, Bang;alore District bearing Sy No:
31/1 measuring O—-18A guntas with B karab land of 0O-
02 guntas, remaining 0-16 Guntas and Sy No 34/1
measuring 1-11 guntas in which 0-05 guntas B karab
land 0-02 guntas out of 0-05 guntas B karab (0-02
guntas shifting federal canal and 0-03 guntas path)
remaining land measur.ing 1-065 Acre/Guntas of land
has been acquired by the applicant by way of
partition.

As per the shifting federal canal change survey
sketch prepared by the surveyor there is 0-02 guntas

., [ | .+ of B karab land less in Sy No 31/1 and in Sy No 34/1
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out of 0-05 guntas B Karab land, 0-02 guntas is
meant for the shifting federal canal when the shifting
federal canal (route) of the said land is changed there
will be extra land of 0-02 guntas, hence sﬁbmitted
report for the change‘ of  shifting federal canal in
respect of 0-04 gunfas of land.

On verification of the above detailed‘: preamble,
based on the survey sketch préﬁared and éubmitted
by the Taluk surveyor after measuring the land and
broposal submitted by the Tahsildar, Bangalore East
Taluk, Bangalore I paés the following order.

ORDER
No; LND (E) CR 273/2022-23 DATE 3.2.2023
Based on the survey sketch prepared and“submitted
by the Taluk surveyor after measuring the land and
proposal submitted by the Tahsildar, Bangalore East
Taluk, Bangalore regérding shifting federal canal in
respect of land measurfng 0-04 guntas bearing Sy Nos

31/1 and 34/1 'situated at Kumbena Agrahara
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Village, Bidarhalli Hobli Bangalore East Taluk,
Bangalore Distﬁct, by reserving the said (sarévu).
shifting federal canaliland under Section 7 1 of the
Karnataka Land Revenue Act 1964, the following
order is passed unde1". Karnataka Land Grant Rules
2.8(a)(i) of 1969 on fhé following terms and conditions.

CONDITIONS :- |

1) Iﬁ case if any case is pending adjudication in
respect of the land in question, this order is subject to
fhe order passed in the said case.

2) No harmful and permanent harming activities
should be carried out in this land.

3) Taluk surveyor should prepare the sketch
showing the proposed shifting of the shifting federal

canal karab land.

4) District Technical Assistant and authorized

Deputy Director of Lahd Records, Bangalore District,

should change the survey documents showing the
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change of shifting fede?al canal under Rule 71 of the
Karnataka Land Revenue Act 1966.

5) If the land in eluestion is not used for the said
purpose, to return the same to the. Revenue
Department immediately.

6) Applicant should release the extra land
mentioned in the order which is reserved. for the
public purpose, under Section ’.71’ of the .Karhatakai
Land Revenue Act 1964,‘ by registering the same
through release deed.

7) .Tahsildar, Bangalore East Taluk should prepare
the survey sketch as per the order, get the release
deed registered, ment1on the same in the pahani and
revenue documents and should _submit Vthe report
accordingly to this Ofﬁee.

8) Aﬁthority reserves its right to cancel the order if

the information submitted by the applicant is found

to be false.



9) It is the duty of the Taluk Administration and
applicant to see that the area meant for the change of

shifting federal canal should not encroach the B

Karab land and free from the public.

Sd/-
DAYANAND K.A
Deputy Commissioner .
Bangalore District
' Bangalore.
Copy for information to :

1) The Assistant Commissioner, Bangalore North
Sub Division, Bangalore for information.

2) District Technical Assistant and authorized Deputy
Director of Land Records, Bangalore District, enclose

ing the sketch and reports for taking further needful
action. ' ,
3) The Tahsildar, Bangalore East Taluk, to mention

the same’ in the Revenue Records.

4) Applicant Sri R.Anjinappa S/o late Ramaiah,
Kumbena Agrahara village, Bidarhalli Hobli, Banga
lore East Taluk, Bangaiore for information.

5) - Office copy.

sd/- 3.2.2023
Deputy Commissioner
Bangalore District, Bangalore

deis

Transiated Fromusmees

City Civ Court, Typing pool,
Bangalore, Mob:
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